CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
0A No.1669/94
New Delhi this the 6th Day of November, 1995, \

Hon'ble Mr. s.R. Adige, Member (4)
Hon'ble Dr, a. Vedavalli, Member (J)

B.S. Negi,

S/0 late Sh. N.s. Negi,

R/0 C-37, Kidwai Nagar,

New Delhi. +«.Applicant

(By Advocate Sh. R.P. Oberoi)

Versus

Union of India through
Secretary.

Union Public Service Commission,
Dholpur House,

Shahjahan Road,

New Delhi. -« .Respondent

(8y Senior Standing Counsel sh. N.S. Mehta)

BDER (RAL)

'ble Mr. S.R Ad ige €mbe r (A

2 #® have heard Shri R.P.a:eroi, 12 arned
Counse]l for tha avplicant and Shyrj NeS.Mehta, senjor Standing
counsel for the réspondents,’

k % After l?earing both counse 1,and in the
L]

abs2nce of any indicationkwhen the criminal PEocesdings will be

finally concluded, ye dispose of this g4, with 3 hdirection
7 R apphecals

to the‘respondbnts to consider reléasinthll retirement

benefits on a purely Provisional basis, on Proper sec,wu: :
(Ivihet by . ppfggns : T e

/\to f:he SatiSfactiOn

of the ‘respondentK upscg),
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